
ACT No. X OF 1898. 
P A ~ ~ E D  BY THE GOVERNOR GENERAL OF INDIA IN COUNCIL, 

(Received the assent qf t A s  G o v e r n o ~  General on t he  2nd 
September, 1898.) 

An Act to make provision for certain 
matters connected with Insolvency. 

WHEREAS doubts have arisen as to the extent of 
tlle power to nialre rules conferred by sections 1 5  

1 & 12 and 76 of the Indian Insolvency Act, 1848, and 
" c t . ~ O *  21. whereas it  is expedient to remove those doubts and to 

confirm certain rules whicll were made by t l ~ e  High 
Court of Judicat~ire a t  Bombay oil tlie tliistjr-first 
day of July, 1878 ; I t  is hereby enacted as follows :- 

I. (1) 'I'his Act may be called the Indisn Insol- Sl~orL  title 

venoy ltules Act, 1898 ; and 
menceu~en  t. 

(2) It sliall come into force at once. 
2. The power to make rules conferred by sections ~,t,,,t of 

11 Ss 12 S a n d  76 of the Indian Insolvency Act, 1848, shall polver to  
Vict., c. 21. be deemed to include, and to have included, a power u,,d,, 

to make rules for the audit of the accounts of the lnaiau 
official assignee, and for paying for the costs of such ~ ' ' ~ ; ~ ~ ~  
audit and for paying the reasonable costs, charges and 
allowances of the official assignee, out of the funds in 
t l ~ e  hands of the official assignee. 

3, The rules made, in exercise of the aforesaid Confirmatio 

power, by the High Court of Judicature a t  Bombay I:%;;: 
on the thirty-first day of July, 1678, are herehy con- J,,,,, 1878, 
firmed. 

4. Tlie Cliief Justice of tlie said Court may, with Ofioial 
tile previous sanction of t11e Governor General in assigoce's 

Counc.i\, pay to tlie present official assigliee, out of 
the interest on the Unclaimed Dividend Account, such 
suru hy m7ay of pension on retirt-ment, or bonus in 
lien thereof, as may be reasonable and proper having 
regard to the lenglli, nature and coilditious of his 
service. 


